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CENT HAL ADM.:ll'J lSTRAT IVE TRlBUNAL 
ALLAHABAD BENQ-i : ALLAHPBAD 

c .c.A.170/ 2001 IN O.A. N0.248/2CX>l 

WEDNESDAY , THIS THE l OTH DAY OF APRIL, 2CX>2 

HON'BLE Mr. S. DAYAL 

HQ.J 'BLE Mi . MEERA. CHalBBER 

•• 

• • 

MEM3ER (A) 

MeABER (J) 

/\1ahipal Verma , • • • fP.P.licant 
(By Advocate Shri s.s. Tripathi) 

Verslis 

Shashi Kant Srivastava & !Jnr. •• P.esponde nts 
(By Advocate Shri R.C. Joshi) 

' 
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Hon 'ble Mr . s . payal, Mambe r (A) :-

Shri s . s. Tripathi for the applicant . Shri ~ .B . 

Singh, brief holder of Shri R. C. Joshi for the respondents. 

Learned counse l for the applicants tates that be needs 

furtrer one 'JI.eek ' s time for filing rejoinder . 

2. The count er aff idavit v1as served on the l earned 

counse l for the applicant on 8-2- 2002. It has been 

cla i med in the ccunter that compl i a.nce have been made . 

Vie have seen the direction of t oo Tribunal in the s a :id 

0 .A. which v1as for deciding the represent ation of the 

applicant by pass ing a li0asoned and spe aking order. 

The coun 1:.er s hov~s t hat s uch an or der has bee n passed 

on 10- 6-2001. There is no need to prolong t he case • 

\Ve d ismiss t he conte mpt petitibn and discharge t re 

notices i ssued to the respondents. The applicant , if 

aggr ie ve d by the order p assed on his representa~ ion can 

chall e nge tm same on t he ori ginal side . 

tAPMBcR (A) 

psp . 


